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DETERIORATION OF STOCKS 

WHEREAS the Insured named in the Schedule hereto has made to 
FUTURE GENERALI INDIA INSURANCE COMPANY LTD., (hereinafter 
called “the Company”) a written proposal by completing a “Proposal” 
which together with any other statements made in writing by the 
Insured for the purpose of this Policy, is deemed to be incorporated 
herein.  

I. INSURING CLAUSE 

NOW THIS POLICY OF INSURANCE WITNESSETH that in consideration 
of the Insured having paid to the Company, the premium mentioned in 
the said Schedule. The Company hereby agree with the Insured, 
subject always to the terms, provisions, warranties and conditions 
contained herein or endorsed hereon, that if at any time during the 
period of insurance stated in the Schedule, or during any subsequent 
period for which the Insured pays and the Company may accept the 
premium for the renewal of this policy, there shall occur an ACCIDENT 
as hereinafter defined, to the Refrigeration Machinery described in the 
Schedule resulting in a rise in temperature in the Refrigeration 
chambers thereby directly causing damage to the goods described in 
Schedule by deterioration, putrefaction or contamination following 
such accident, then the Company will subject to the terms, exceptions, 
warranties and conditions contained herein or endorsed or otherwise 
expressed hereon, indemnify the Insured for such damage in the 
manner described hereafter but not exceeding in all, the Sum Insured 
stated in Schedule II. The total liability of the Company under this 
policy shall be limited to the Sum Insured specified in Schedule II.  

PROVIDED ALWAYS THAT:  

1. At the time of the happening of an Accident there shall be in force 
an insurance covering the interest of the Insured in the costs of 
repair to or replacing of the Insured machinery necessitated by 
such accident and that the payment shall have been made or 
liabilities admitted therefore under such insurance but if no 
payment shall have been made or liability admitted under such 
insurance solely as a result of the operation of any “excess” 
thereunder the liability of the Company under this policy shall not 
be affected.  

2. The said goods are contained at the time of the accident in the 
said refrigeration chambers.  

3. The Insured refrigeration machinery specified in Schedule is 
under constant supervision, and that the persons commissioned 
to undertake such supervision are capable of immediately taking 
appropriate measures to prevent any impending accidents or to 
minimise any damage that may occur.  

4. The Insured keeps a stock book in which the quantity, place (with 
respect to rack’s number inside the chamber) and the value of 
each type of goods stored at any time are entered along with the 
names and addresses of the hirers; that he keeps such stock 
book up to date and furnishes the Company with fortnightly 
declarations not later than 3 days after the close of each 
fortnight, showing the average quantity and value per day of 
each type of goods stored during the preceding fortnight, as well 
as the storage charges due for the average period of storage in 
the proforma prescribed by the Company.  

The lists, stock books and all other records of the insured relating to 
the goods, stored shall at all reasonable times be open to inspection 
by duly authorised representatives of the Company.  

 

II. DEFINITIONS:  

1. The Term accident shall mean and be limited to  

(a) Any sudden or unforeseen loss of or damage to the 
Refrigeration Machinery described in Schedule I of this policy 
due to any accidental cause covered by Machinery Insurance 
Policy specified in Schedule I and not hereinafter excluded.  

EXCLUSIONS  

i) failure of any part or parts requiring periodical 
renewal (such as failure of belts, gaskets, packing 
material, joints of any kind and insulation).  

ii) Operation of fuses and safety devices.  

(b) Escape of Refrigerant in the refrigerated chamber as a direct 
result of damage to machinery and plant described in 

Schedule for which damage a claim is admissible under the 
Machinery Insurance Policy specified in the Schedule.  

2. Sum Insured :  

The sum insured under this policy specified in Schedule shall be  

(a) For Annual Policies:-  the value of the stocks obtained by 
multiplying the full storage capacity of the Cold storage by 
the average price of the insured goods at the time of loading 
as determined by the insured with the concurrence of the 
Company at the time this Insurance has come into effect. 
This price shall include storage charges for the whole 
season.  

(b) For Policies issued for periods less than 12 months:- Value 
of insured goods obtained by multiplying the full storage 
capacity of the maximum number of chambers that are 
likely to be used during the entire period by the average 
price of the insured commodity at the time of loading as 
determined by the Insured with the concurrence of the 
Company at the time this Insurance has come into effect. 
The price shall include storage charges for the whole season.  

Note:-  

For this purpose storage capacity of the cold storage shall be 
determined on the basis that is agreed and mentioned on the 
Schedule.  

 

III. Claims Settlement :  

All CLAIMS shall be settled on the basis of the insured value or the 
market value whichever is less and appropriate deductions shall be 
made therefrom in the following order:  

(a)Shrinkage and Rottage as stated hereunder.  

(b) The value of the damaged stocks as ascertained at the option of 
the Company by sale or survey.  

(c) Under insurance, if any  

(d) The excess stated in Exception No.1 and Schedule 

(e) Recovery of Rent if any 

 

1. Shrinkage:  The amount to be deducted from each claim value for 
shrinkage will be in the same percentage as stated in the 
Insureds’ contract with his hirers or 5% of the insured value of 
the damaged stocks whichever is higher.  

2.  Rottage: The amount to be deducted from each claim value for 
rottage will be 5% of the Insured value of the damaged stocks 
irrespective of whether the contract of the Insured with the hirers 
provides for such deductions or not.  

3. Excess: The amount specified in Schedule being the loss stated in 
Exceptions of this Policy, which the Insured himself is to bear.  

4. Under Insurance : If due to any reasons at the time of occurrence 
of loss the value of the goods insured by this Policy shall exceed 
the sum insured thereof, the Insured shall be considered as being 
his own insurer for the difference and shall bear a rateable 
proportion of the damage accordingly.  

In the event of a claim arising under policies issued for period 
less than 12 months, if stocks are found in chambers which are 
not insured, loss or damage to such additional stocks shall not be 
payable. Also value of stocks or the full capacity of the chambers 
which are not insured, but are containing stock shall be added to 
the value at risk at the time of loss for the purpose of applying 
underinsurance of the assessed loss.  

The Company will make payments only after being satisfied, with 
the necessary bills and documents that the repairs have been 
effected or replacement have taken place, as the case may be. 
The Company may, however, not insist for bills and documents in 
case of total loss where the Insured is unable to replace the 
damaged equipments for reasons beyond their control. In such 
cases claims can be settled on “Indemnity Basis”.  
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IV. EXCLUSIONS :  

The Company shall not be liable for:  

i) Excess amount mentioned in Schedule of Policy.  

ii) Any damage to the stocks due to rise or fall in temperature 
caused by stoppage of any section or sections of the Refrigeration 
Plant for less than 24 hours following an accident to the 
Refrigeration Plant & Machinery specified in Schedule and covered 
by concurrent Machinery Insurance policy.  

iii) Any damage to the stocks due to rise or fall in temperature 
caused by failure of electric supply for whatever reasons.  

iv) Any damage to stocks caused by a rise or fall in temperature due 
to stoppage of any section or sections of the Refrigeration Plant 
for repairs, maintenance, overhauling or for replacement  of parts 
due to wear and tear of the plant and equipments or  failure of 
any part/s requiring periodical renewal and operation of fuses and 
safety devices. However, this exception will not apply for repairs 
or replacement necessitated by operation of an Insured peril.  

v) Any damage to the stocks arising out of overloading of the 
Refrigeration Plant and Equipments beyond its maximum rated 
capacity.  

vi) Any damage if the temperature in the Refrigeration Chambers 
does not exceed ____F/ ___°C  

vii) Any loss or damage to the stocks as a result of inherent defects 
or diseases, natural deterioration or natural putrefaction even 
though they may be contained in the Cold Storage Chambers.  

viii) Any loss arising from improper storage, insufficient circulation of 
air/ non-uniformity of temperature for whatsoever reasons.  

ix) Any loss of or damage to the packing materials.  

x) Any damage to the stocks caused by collapse of rack structure/ 
storage platforms due to uneven loading or any other reasons.  

However, this exception shall not apply for the collapse of rack 
structure/ storage platform leading to Machinery Breakdown and 
resulting in deterioration of stocks.  

xi) Any damage directly or indirectly occasioned by or happening 
through or in consequence of or aggravated by  

(a) War, invasion, act of foreign enemy, hostilities or war like 
operations (whether war be declared or not), Civil war, 
Rebellion, Insurrection, Mutiny, Riot, Strike, Lockout and 
Malicious Damage, Terrorism, Civil Commotion, Military or 
usurped power, martial law, conspiracy, confiscation, 
commandeering a group of malicious person or persons 
acting on behalf of or in connection with any political 
organisation, requisition or destruction or damage by order 
of any government de jure or de facto or by any public, 
Municipal or Local Authority.  

(b) Nuclear reaction, Nuclear radiation or Radioactive 
contamination.  

(c) The willful act of willful negligence of the Insured or his 
representative.  

(d) Fire, Lightning, Extinguishment of a fire or subsequent 
demolition, collapse of building, Flood, Inundation, 
Earthquake, Subsidence, Landslide, Rockslide, Storm, 
Tempest, Hurricane, Typhoon, Cyclone or other natural 
catastrophe.  

xii) Loss or reduction of the Insured's Refrigeration capacity or other 
consequential loss or damage or liability of any nature 
whatsoever.  

 

V. WARRANTIES :  

1. The insured shall not accept for storage any stocks which have 
been declared unfit for storage by appropriate authorities.  

2. The insured shall pre-cool the stocks meant for storage for 24 
hours before loading into the chambers.  

3. The insured shall store the stocks in the manner specified as 
agreed at the time of policy issuance  as to ensure an efficient 
distribution and circulation of air and for facility of loading and 
unloading operations.  

4. Each Chamber shall be provided with thermometer reading dry 
bulb and wet bulb temperatures on all floors.  

5. The insured shall take care to see that, the temperatures inside 
the Cold Chambers are as agreed at the time of policy issuance. 

6. The Insured shall ensure that the Diffuser or direct expansion 
pipes are so arranged in the Cold Storage Chambers as to 
maintain a maximum allowable variation of plus or minus 5% 
temperature in degrees centigrade required at any one location 
inside the chamber.  

7. In the event of deterioration, of any shelf or floor space where 
damaged or deteriorated stocks have been stored or temporarily 
occupied shall be cleaned and disinfected immediately after 
removal or disposal of the damaged stocks.  

8. The insured shall forthwith notify the Company in writing about 
any abnormal operating conditions of the Refrigeration Plant and 
Machinery or stoppage of the function of the Cold storage causing 
rise or fall in temperatures or any circumstances which may give 
rise to a claim under this Policy and shall at his own expense 
diligently comply with all the directions that may be given by the 
Engineer of the Company or any other technical personnel 
appointed by the Company for bringing back the operation of the 
Cold storage to its normal working conditions.  

9. In the event of an accident which may give rise to a claim in this 
policy the insured shall take all steps required by the Company to 
minimise the loss (including un-loading of the stocks from the 
affected chambers, disposing off the same in the market and/ or 
make alternative arrangements to store in other cold storages).  

All expenses necessarily and reasonably incurred for this purpose 
shall be indefinable under the policy as available under the cold 
storage Act. 

10. If after inspection by the Company's representative it is revealed 
that the stocks stored in any of the refrigeration chambers have 
suffered infection or disease the insured shall forthwith arrange 
for samples of such stocks selected by the Company's 
representatives to be sent for detailed investigations by a 
recognised Agricultural Authority approved by the Company. 
Should the analysis reveal that the stocks are infected or 
diseased than all benefits under the Policy are deemed to have 
been forfeited.  

11. The insured shall maintain the regular stock of minimum spare 
parts for the various Cold Storage Machinery as mentioned 
hereunder :  

(a) For Compressor - a set of new bearings, Oil seals, glands, 
piston liners, piston rings, Suction and delivery valve 
gaskets and springs for each compressor.  

(b) For Diffuser - a set of ten diffuser tubes for every diffuser 
and a set of bearings for the blower and one set of blower or 
fan for every two diffuser units.  

(c) For Diffuser Motors - One spare motor of suitable capacity as 
unconnected spare for every two diffusers.  

(d) For Expansion Valves - One spare expansion valve for every 
diffuser.  

12. In the event of the power supply being curtailed it is hereby 
declared and agreed that the insured shall comply with the 
following :  

(a) Shall put into use all the Refrigeration units (including 
standby units) during the time the supply is being made 
available to them by the supply authorities to ensure that 
the temperature inside the Cold Storage Chambers does not 
exceed ____°F (___°C).  

(b) Shall not carry out loading or unloading operation inside the 
Cold Storage Chambers during the time the plant is shut 
down on account of non availability of power.  

(c) Where conditions of low voltage of power are experienced 
shall take immediate steps to install booster transformer in 
line.  

(d) Shall take utmost precaution in the maintenance of all 
Electrical Installation.  

13. Storage Capacity :  

Notwithstanding anything contained in the policy, it is hereby 
declared and agreed that the maximum capacity of the cold 
storage chambers shall be as agreed at the time of policy 
issuance. 

 

VI. CONDITIONS  

This policy and Schedule shall be read together as one contract and 
any word or expression to which a specific meaning has been attached 



in any part of this Policy or of the Schedule shall bear such meaning 
wherever it may appear.  

1. This policy shall be voidable in the event of any 
misrepresentation, misdescription or non-disclosure in any 
material particular.  

2. Due observance and fulfillment of the terms, provisions, 
conditions, warranties and endorsements of this policy shall be a 
condition precedent to any liability of the Company to make 
payment under this policy.  

3. All notices and communications in connection with this policy shall 
be sent to the Company's issuing office i.e. the office which has 
issued the policy. No receipt for renewal premium is valid except 
on the official form issued by the Company and no endorsement 
of this policy or alteration in the terms thereof is valid unless 
countersigned by an authorised official of the Company.  

4. In the event of accident -  

(a) the insured shall give immediate notice thereof to the office 
of the company which has issued the policy by telephone or 
telegram and followed by a letter confirming such intimation. 
Similar intimation may also be given to the nearest Branch 
Office of the Company and should damage within the 
meaning of the policy occur to the goods stored, then the 
Insured shall, within fourteen days after the occurrence of 
such damage or such further time as the company may 
allow in writing, at his own expense deliver to the company 
a claim in writing containing as particular an account as may 
be reasonably practicable of the goods damaged and of the 
amount of damage thereto having regard to their value at 
the time of damage together with details of any other 
insurance of any goods hereby insured and  

(b) shall take all reasonable precautions to minimise the loss 
and/ or damage and to prevent any further loss and/ or 
damage and the Company shall not be liable for any further 
loss and/ or damage arising out of the continued use of any 
damaged or defective refrigeration machinery until such 
machinery is repaired to the satisfaction of the company.  

5. The insured shall also provide the company with all such 
particulars and information with respect to the claim as may 
reasonably be required together with a declaration of the truth of 
the claim and on any matters connected therein. No claim under 
this policy shall be payable unless the terms of this condition 
have been complied with.  

6. It shall be the responsibility of the Insured to check up any 
damage to the stock only stored immediately following an 
accident and a detailed account thereof shall be sent to the 
Company.  

7. If a claim be in any respect fraudulent or if any false declaration 
be made or used in support of the claim or if any fraudulent 
means are used by the insured or by any one acting on his behalf 
or in collusion with him to obtain any benefit under this policy or 
if a claim be made and rejected and no action or suit be 
commenced within 3 months of such rejection or in the event of 
arbitration taking place as provided for hereunder within 3 
months after the arbitrator, arbitrators or umpire shall have made 
their award all benefits under this policy shall be forfeited.  

8. If at any time after the commencement of this policy the stand by 
or spare machinery available when the policy was taken out is 
reduced, removed or not maintained in proper working and/or is 
not available for immediate use, the Company shall be notified 
thereof in writing.  

9. Any claimant under this policy shall at the request and at the 
expense of the Company do and concur in doing and permit to be 
done all such acts and things as may be necessary or reasonably 
required by the Company for the purpose of enforcing any rights 
and remedies or of obtaining relief or indemnity from other 
parties to which the Company shall be or would become entitled 
or subrogated upon its paying for or making good any loss under 
this policy whether such acts or things shall be or become 
necessary or required before or after his indemnification by the 
Company.  

10. If at the time of any damage to any goods hereby insured there 
be any other insurance effected by or on behalf of the Insured 
covering any of the goods damaged, the liability of the Company 
hereunder shall be limited to its rateable proportion of such loss.  

11. In case of any renewal of or alteration or addition to or repair of 
any item of plant or its appurtenances or of any departure from 
ordinary working condition, notice in writing shall be previously 
sent to the Company or to an Engineer authorised by the 
Company to sanction such modification or for the working 

condition and if the Company or the Engineer shall not approve, 
the Company may cancel the Insurance and return to the Insured 
proportion of the premium for the unexpired period of the 
Insurance thereof.  

12. The company may cancel this policy by sending 10 days  notice 
by registered letter to the insured at his last known address and 
in such event will return to the Insured the premium paid less the 
PRORATA portion thereof for the period the policy has been in 
force or the policy may be cancelled at any time by the insured 
on 10 day's notice and (provided no claim has arisen during the 
then current period of Insurance) The Insured shall be entitled to 
a return premium less premium at the short period rates for the 
period the policy has been in force.  

13. On the happening of any accident or any event likely to give rise 
to a claim under the policy or at any other time the Company 
may  

(a) enter the building or premises (where goods insured under 
the policy are stored) for the purpose of examination 
inspection or verification or such other purpose.  

(b) require the Insured to take such steps and give such 
information and produce such records as the Company 
deems fit in respect of the machinery and/or goods.  

Any act done in the exercise or purported exercise of its powers 
hereunder or any action taken or inspection made by the 
Company either before or after issuing of the policy or happening 
of any event will not mean admission of liability by the Company 
and will not affect any of Company's right and will not absolve, 
release the Insured of any of his obligations under the terms and 
conditions of the policy.  

If the Insured or any one acting on his behalf shall not comply 
with the requirement of the company or shall hinder or obstruct 
the Company in doing any of the above mentioned acts then all 
the benefits under this policy shall be forfeited. The Insured shall 
not in any case be entitled to abandon any goods to the Company 
whether taken possession of or not.  

14.  Insured shall not in any case be entitled to abandon any property 
to the Company whether taken possession of by the Company or 
not.  

15. If any dispute or difference shall arise as to the quantum to be 
paid under the policy (liability being otherwise admitted) such 
difference shall independently of all other questions be referred to 
the decision of a sole arbitrator to be appointed in writing by the 
parties to or if they cannot agree upon a single arbitrator within 
30 days of any party invoking arbitration the same shall be 
referred to a panel of three arbitrators, comprising of two 
arbitrators, one to be appointed by each of the parties to the 
dispute/ difference and the third arbitrator to be appointed by 
such two arbitrators and arbitration shall be conducted under and 
in accordance with the provisions of The Arbitration and 
Conciliation Act, 1996.  

It is clearly agreed and understood that no difference or dispute 
shall be referable to arbitrations as herein before provided, if the 
Company has disputed or not accepted liability under or in 
respect of this policy.  

It is hereby expressly stipulated and declared that it shall be a 
condition precedent to any right of action or suit upon this policy 
that award by such arbitrator/ arbitrators of the amount of the 
loss or damage shall be first obtained.  

16. Subject always to the jurisdiction of a competent Court of Law at 
a place where the policy is issued to the exclusion of all other 
Courts, the claim will be payable only at a place where the policy 
is issued and in the event of any dispute or difference it shall 
always be deemed that the course of action has arisen at such a 
place only and at no other place.

****************************************** 



Dear Customer,

At Future Generali we are committed to provide “Exceptional Customer-Experience” that you remember and return to fondly. We
encourage you to read your policy & schedule carefully. We want to make sure the plan is working for you and welcome your feedback.

What Constitutes a Grievance?

A “Grievance/Complaint” is defined as any communication that expresses dissatisfaction about an action or lack of action, about the standard
service/deficiency of service from Future Generali or its intermediary or asks for remedial action.
If you have a complaint or grievance you may reach us through the following avenues:

Help - Lines
1800-220-233 /

1860-500-3333 /
022-67837800

Email Fgcare@futuregenerali.in

Website www.futuregenerali.in

GRO at each Branch Walk-in to any of our branches and request to meet the Grievance Redressal Officer (GRO).

What can I expect after logging a Grievance?
We will acknowledge receipt of your concern within 3 - business days.
Within 2 - weeks of receiving your grievance, we shall revert to you the final resolution.
We shall regard the complaint as closed if we do not receive a reply within 8 weeks from the date of receipt of response.

What do I do, if I am unhappy with the Resolution?
You can write directly to our Customer Service Cell at our Head office::

Customer Service Cell

Customer Service Cell, Future Generali India Insurance Company Ltd.
Corporate & Registered Office:- 6th Floor, Tower 3, Indiabulls Finance Center,

Senapati Bapat Marg, Elphinstone Road, Mumbai – 400013
Please send your complaint in writing. You can use the complaint form, annexed with your policy.
Kindly quote your policy number in all communication with us. This will help us to deal with the matter faster.

How do I Escalate?
While we constantly endeavor to promptly register, acknowledge & resolve your grievance, if you feel that you are experiencing difficulty in
registering your complaint, you may register your complaint through the IRDA (Insurance Regulatory and Development Authority).

CALL CENTER: TOLL FREE NUMBER (155255).
REGISTER YOUR COMPLAINT ONLINE AT: HTTP://WWW.IGMS.IRDA.GOV.IN/

Insurance Ombudsman:
If you are still not satisfied with the resolution to the complaint as provided by our GRO, you may approach the Insurance Ombudsman for a
review. The Insurance Ombudsman is an organization that addresses grievances that are not settled to your satisfaction. You may reach the
nearest insurance ombudsman office. The list of Insurance Ombudsmen offices is as mentioned below.

Office of the
Ombudsman

Contact Details Areas of Jurisdiction

AHMEDABAD
Insurance Ombudsman Office of the Insurance Ombudsman
2nd Floor, Ambica House, Nr. C.U.Shah College, 5, Navyug Colony, Ashram Road, AHMEDABAD - 380 014
Tel: 079-27545441/27546139 Fax: 079-27546142 E-mail: bimalokpal.ahmedabad@gbic.co.in

Gujarat, UT of Dadra & Nagar
Haveli, Daman and Diu

BENGALURU
Insurance Ombudsman Office of the Insurance Ombudsman
Jeevan Mangal Bldg., 2nd Floor, Behind Canara Mutual Bldgs., No.4, Residency Road, Bengaluru – 560
025. Tel.: 080 - 22222049 E-mail: bimalokpal.bengaluru@gbic.co.in

Karnataka

BHOPAL
Insurance Ombudsman Office of the Insurance Ombudsman
Janak Vihar Complex, 2nd Floor, 6, Malviya Nagar, Opp. Airtel, Near New Market, BHOPAL - 462 023
Tel: 0755-2569201/9202 Fax: 0755-2769203 E-mail: bimalokpalbhopal@airtelmail.in

Madhya Pradesh &
Chhattisgarh

BHUBANESHWA
R

Insurance Ombudsman Office of the Insurance Ombudsman
62, Forest Park, BHUBANESHWAR - 751 009
Tel: 0674-2596455/2596003 Fax: 0674-2596429 E-mail: bimalokpal.bhubaneswar@gbic.co.in

Orissa

CHANDIGARH
Insurance Ombudsman Office of the Insurance Ombudsman
S.C.O. No.101 - 103, 2nd Floor, Batra Building, Sector 17-D, CHANDIGARH - 160 017
Tel: 0172-2706468/2705861 Fax: 0172-2708274 E-mail: bimalokpal.chandigarh@gbic.co.in

Punjab, Haryana, Himachal
Pradesh, Jammu & Kashmir,
UT of Chandigarh

CHENNAI
Insurance Ombudsman Office of the Insurance Ombudsman
Fatima Akhtar Court, 4th Floor, 453 (old 312), Anna Salai, Teynampet, CHENNAI - 600 018
Tel:044-24333668 /5284 Fax: 044-24333664 E-mail: bimalokpal.chennai@gbic.co.in

Tamilnadu, UT- Pondicherry
Town and Karaikal
(which are part of UT of
Pondicherry)

DELHI
Insurance Ombudsman Office of the Insurance Ombudsman
2/2 A, Universal Insurance Bldg. Asaf Ali Road, NEW DELHI - 110 002
Tel: 011-23237539/23232481 Fax: 011-23230858 E-mail: bimalokpal.delhi@gbic.co.in

Delhi

GUWAHATI
Insurance Ombudsman Office of the Insurance Ombudsman
Jeevan Nivesh, 5th floor Nr. Panbazar Overbridge, S.S. Road, GUWAHATI - 781 001
Tel:0361-2132204/5 Fax: 0361-2732937 E-mail: bimalokpal.guwahati@gbic.co.in

Assam, Meghalaya, Manipur,
Mizoram, Arunachal Pradesh,
Nagaland and Tripura

HYDERABAD

Insurance Ombudsman Office of the Insurance Ombudsman
6-2-46 , 1st Floor, Moin Court Lane, Opp. Saleem Function Palace, A.C.Guards, Lakdi-Ka-Pool,
HYDERABAD - 500 004
Tel: 040-65504123/23312122 Fax: 040-23376599 E-mail: bimalokpal.hyderabad@gbic.co.in

Andhra Pradesh, Telangana
and UT of Yanam - a part of
UT of Pondicherry

JAIPUR
Insurance Ombudsman Office of the Insurance Ombudsman
Jeevan Nidhi – II Bldg., Gr. Floor, Bhawani Singh Marg, Jaipur - 302 005.
Tel : 0141-2740363 E-mail: bimalokpal.jaipur@gbic.co.in

Rajasthan

ERNAKULAM
Insurance Ombudsman Office of the Insurance Ombudsman
2nd Floor, CC 27/2603, Pulinat Building, Opp. Cochin Shipyard, M.G. Road, ERNAKULAM - 682 015
Tel: 0484-2358759/2359338 Fax: 0484-2359336 E-mail: bimalokpal.ernakulam@gbic.co.in

Kerala, UT of
(a) Lakshadweep,
(b) Mahe - a part of UT of
Pondicherry

KOLKATA
Insurance Ombudsman Office of the Insurance Ombudsman
4th Floor, Hindusthan Bldg., Annexe, 4, C.R.Avenue, KOLKATA - 700 072
Tel: 033-22124346 / (40) Fax: 033-22124341 E-mail : bimalokpal.kolkata@gbic.co.in

West Bengal, Sikkim and UT
of Andeman & Nicobar Islands

Grievance Redressal Procedures



LLUCKNOW
Insurance Ombudsman Office of the Insurance Ombudsman
Jeevan Bhawan, Phase 2, 6th Floor, Nawal Kishore Road, Hazratganj, LUCKNOW - 226 001
Tel: 0522 -2231331/30 Fax: 0522-2231310 E-mail: bimalokpal.lucknow@gbic.co.in

Districts of U.P:-
Laitpur, Jhansi, Mahoba,
Hamirpur, Banda, Chitrakoot,
Allahabad, Mirzapur,
Sonbhabdra, Fatehpur,
Pratapgarh, Jaunpur,
Varanasi, Gazipur, Jalaun,
Kanpur, Lucknow, Unnao,
Sitapur, Lakhimpur, Bahraich,
Barabanki, Raebareli,
Sravasti, Gonda, Faizabad,
Amethi, Kaushambi,
Balrampur, Basti,
Ambedkarnagar, Sultanpur,
Maharajgang,
Santkabirnagar, Azamgarh,
Kushinagar, Gorkhpur,
Deoria, Mau, Ghazipur,
Chandauli, Ballia,
Sidharathnagar

MUMBAI
Insurance Ombudsman Office of the Insurance Ombudsman
Jeevan Seva Annexe, 3rd Floor, S.V.Road, Santacruz (W), MUMBAI - 400 054
Tel: 022-26106928/26106552 Fax: 022-26106052 E-mail: bimalokpal.mumbai@gbic.co.in

Goa and Mumbai Metropolitan
Region excluding Areas of
Navi Mumbai & Thane

Noida Insurance Ombudsman Office of the Insurance Ombudsman

Uttaranchal and the following
Districts of U.P:-
Agra, Aligarh, Bagpet,
Bareilly, Bijnor, Budaun,
Bulandshehar, Etah , Kanooj,
Mainpuri, Mathura , Meerut,
Moradabad, Muzaffarnagar,
Oraiyya, Pilibhit, Etawah,
Farrukhabad, Firozabad,
Gautambodhanagar,
Ghaziabad, Hardoi,
Shahjahanpur, Hapur,
Shamli, Rampur, Kashganj,
Sambhal, Amroha, Hathras,
Kanshiramnagar, Saharanpur

Patna Insurance Ombudsman Office of the Insurance Ombudsman Bihar and Jharkhand

Pune

Insurance Ombudsman Office of the Insurance Ombudsman
Jeevan Darshan Bldg., 2nd Floor, C.T.S. No.s. 195 to 198, N.C. Kelkar Road, Narayan Peth, Pune – 411
030.
Tel: 020-32341320 E-mail: bimalokpal.pune@gbic.co.in

Maharashtra, Area of Navi
Mumbai and Thane but
excluding Mumbai
Metropolitan Region

The updated details of Insurance Ombudsman are available on IRDA website: www.irda.gov.in, on the website of General Insurance Council:
www.generalinsurancecouncil.org.in, our website www.futuregenerali.in or from any of our offices.



Form for Request / Complaint / Feedback / Apprecia
I want to submit a REQUEST COMPLAINT SUGGESTION / FEEDBACK APPRECIATION

POLICY TYPE MOTOR HEALTH PERSONAL ACCIDENT OTHER

POLICY DETAILS POLICY NO CLAIM NO COVER NOTE HEALTH CARD EXISTING SERVICE REQUEST

CUSTOMER NAME FIRST NAME MIDDLE NAME LAST NAME

ADDRESS

CITY PIN CODE

TEL NO. MOBILE NO.

Detailed description

D D M M Y Y Y Y
Customer’s Signature Date

You may submit the form to the Nearest Branch Office or mail it to our Customer Service Cell at:

Customer Service Cell
Future Generali India Insurance Company Ltd.
Corporate & Registered Office: - 6th Floor, Tower 3, Indiabulls Finance Centre, Senapati Bapat Marg, Elphinstone Road, Mumbai – 400013
Care Lines: 1800-220-233 / 1860-500-3333 / 022-6783 7800 Email: fgcare@futuregenerali.in Website: www.futuregenerali.in

Office Use Only: Service / Case #

Comments:

Form for Request / Complaint / Feedback / Appreciation

Future Generali India Insurance Company Limited, Corporate & Registered Office : 6th Floor, Tower - 3, Indiabulls Finance Center, Senapati Bapat

Marg, Elphinstone Road, Mumbai - 400013, Maharashtra Care Line:- 1800-220-233, 1860-500-3333, 022-67837800 Email : fgcare@futuregenerali.in,

Website : www.futuregenerali.in IRDA Regn. No 132, CIN - U66030MH2006PLCI65287, Service Tax Registration Number : AABCF019IRSD002
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